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_ / volers § -

On'of: they Beﬂpie Act, £950
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iding Ofﬁccr, Poilmg B
mg agentwho is a voter and

o Oﬁicer, other Public aefvaﬁter an
Pty Jbeing on le

n of 'he&e rules Bs it apphes-' :
ate of Tr;pura, as.

fiieh 'Electoral Oﬂieer, Trxpura’rf‘ e

" .-;‘Returmng Oiﬁcer T

LA unab}c to VOte at the e .



Fiestion to

district.councl, -

Filling up of
wacant seat,

Elecioral Rolls,

Preparation of

Tlectoral rolls

2
CHAPTER—
ELECTIONS-GENERAL PROVISIONS

W YT
i

o the expiration of the dur(hon af mﬂmrﬂt i
the case may be.

2. For the first constitution of the Distyict Com
constitution, the State Govermnmesnt maikm m i

Provided that general election for consd

3. Wbén the ‘:eai of a m\—_r‘mﬁ‘*}' cé”\n' = F
ot Cmmcﬁ is declared.

t}m mmiftuency cencem’*d io elcct a 9=r—~@*1:
so caused within such time as may be spec @
sules shall apply as far as may be, in relation o the =5

f'l

such vatancy.

4. “Tfgeneral election cannot be- held orjs sef 2 ‘= under circumstances specl-
" fied in clauses () or (b) of suh-gection {3} m SECHRE,

i3

Government shall, by 2 nétification in the Officiel Gaze
tituencies to eiect members of the Distocet Cous
specified in ﬂctﬁw&twa in-accordance with the pro

rales.

5. (1) - So ;mzch of the electaral rol]fzoﬁs of any pssermh
assembly constituencies for the time being i forse &5 ML

iy constituency/

election of the members of the District Coungll.

(2) - So much of the electoral roli/electoral rolls for any ,,_:,&W%ﬁﬁfcgﬁsiltuenc} j__ -
“assembly constituencies for the tirae being i

within a constituency formed under section 6 of the Act

concerned.

(1) The electoral 1011 fm eech consittnency of the Thsrict COﬂBCJl Shd§1'

be preparsd by an Hlectoral Ofifcer who <hall Be the Swam—jf}wsszozzal Officer
within wh se territoral jurisdiction a constituerey or & major partof a- ceizmn
tuency is stituated.

Provided that it ¢hall be competent for the Chief Hf‘ﬁtﬂza Officir to app
any Snb-Livisional Clﬁicm as Bleotoral Qfficer m respect of 2 comstituency’

wnhotdndmg that only a smgliér Hortion of 2 constitvency fells within his. terri- -
torial jurisdiction, Jf in the {}pzm(}l] of the Chief Plecioral (HBicsr it is conve]nm}t‘_ :

so to do,

roll for tae -constituency. _ -

be held undet”
mbers to the Dis- .
s i the District Council-
or ity dlssolunon as :

amd thereatter for ils; neW'
pm in official ga?aite,'_l
callupon every constituency to elect 2 me » spopmiance with the provisions

of the Act and these rules within such fime 25 ey be specied in such notification. |
om OF mew District Council shall
ordinarily fake pla{:e within such time as may i:cﬂ speriiicd in wch no’uﬁsml: 2

=1 Gazette call upon-

£ filling the vacancy
apiification and these

=riien of g member %o filk

af the Act, the Stata~ -
wall upon the cons-.
WL‘IZI} tume a5 may be L
risons oF the Act and these &

s #0 the area come
prised within the autonomous district council shail be the elee ecioral roll for ._ti‘;e

igree as relaiss to the area compiised
all be the electoral
‘1ol for the election of a member of the District C@@i‘{.’m frow that const;tucncy.

oint -

(2] #m Blectors] Giﬁcm may, subiect {o the soprovel of the cn,ef iecte‘z‘al o
Officer, employ such pefsons as Fie thinks ﬁt for ﬂi&}; eparation of the electoral | .




N

* Appo sitndat of
Asgstf, Eiectora,i ;
Ofﬁccr :

R Eleaioral Officer, ‘be" compctent to perform al
s -Eiectoral ofﬁcer s s

I_'!ectm'al rol[ of "
i bc or Epcllﬁd i accordance with the proceduie laid down il these rules under the -

Supermteﬁdence, dnectmn and coatrol of the Chicl E?ebtmal ‘Officer, -

LOHStItUEnC}’ )

“and its publica--
Ction m‘dra{t

o ‘Adsistant Electorat: Ofﬁcer o @ssist any. Electoral Officer, in the performance'o
h;s fwmtmns AR o o E

S of the District Council as equited undet subsrule(2) of tule 6 of these rules, the
~electoral. roll /mHS of any “assembly constitiency/constituenciés’ shall be. split.
'up in such manper as theeiectoral officer may dectin:fit afid proper. - -

":(1) The Cluei‘ Eiectoral Oﬂﬁccx may appomt one‘m imore: persons

KR Every Asmstant Electoral Oiﬁcer shia :
cmy of the. fumtxon of the

(i) f*or cvery coﬂsutuem,y the ;.

{2} ‘Tor the pmpose ‘of prepafing. the clectoral rolis of each consutnencyl:._'

{3) - The- elcctmai roll of each constituency of {he “District Council shall L

o, ;be dividedinto convenient parts which shall be ritimbered consecutively provided o

o District Cpundil in drafis by makmg a copy thereof aval]able f01 mspcct:on and U
- displdyaz}g a.notice ‘in_Foim I- , R TR ‘

<o plsnted tolly:

j."'.‘on such ‘date as- the State Government may -appoint.

tidndar inchus
i ordelotion

. lidated with any other part and in such event the serial number of the electors
" rmay be: renumbmed 30 as to ensme consecutlve seuat numberq ef the c!ectors of ;
- ccs,(,h part. T

+ i accofdanee With the provisions of sub-rule (4) the Eléctoral Officer shall alsé:

e glve pubhe notice. as widely ‘as possible by beat of druni or olherwise W1thm RS
- thé constituency. that the roll has been published -and. may, be irispected at his

~office during working days and hours and shall also- state m the notlce tbe other e

“iivder” giborule (1) of tule 9, the ol shall be kept ready, 101 mspectzon by the
_,pubkc évcn ot such pubhc hol;day between the hours 10 A M and 5 P M

that whenever neceséary the qphi up rolls referred to it sub-rule may be conso- - - o

) The Elcctoml Ofﬁwr shaii pubhsh the Toll for a conshtucncy of the

(a) -at. has of'ﬁce and

(b) wat snch piace/places i the constﬁuency as may be speczﬁed by hxm
fox: the purpose,if. his office is. outside the wnsmuency EAR o
brovxded ‘{ha sz?ch 1012 may be pubhshed m d1aft erther in’ mfmuscrlpt or . -

Provided furthel that 311011 pubhcatmn of clect(}ral 1011 1_11 (h aft shall be made : -;.

(5) A'§ 000 as the electoial roll of 2 a constztneney is pubhshcd in d1 aft..

places at-which the.roll may e 1mpected

iva;ded that if any’ pu blic holiday mtewenes between £he date of pubh- :
cation of theelectoral roll in-draft-and the fast date offiling claims or- ob}ectxensj

i

(1) Evexy cl&zm fox thc mclus;on of a name in ihe rol! and evmy Ob_]ec_
tion to dn-entry theréin shall be lodged within a period of ffteen days from. the.
date: of pubimatmn of roll in draft under sub-rule (4) of rule:$,.or such shortet
period:af not less than seven: days aq may be ﬁxed by fhe Chief }Zlectoral Office
th:s behalf e R




- to such other “officer as may be designated by him in {Hs Behalt.:

4

of the District Council and that-no-objection for
roli'shall be entertained exéept on the grotnd i
e electoral oll 6 a constitiency of the Dis
did 1ot appear in the relevant electoral roll of

@ Every-claim shall-be in "Form2-signéd b
to be included in the roll and every objection ip
rell be in }'Oi'm 3 preferred only b}f a person \?—’rh

inithat roll :

% persondesiring his name
Ahesncledorof a name in the’
Jame is already mcluded'-

(3) Ev ery claiin ‘or objection shail be pm&w& ta he

Provided thai aiy: claim:or objectioﬁ “vhich isnot }m‘iee& “arithin the pertod
- ob in the form and- mcmnez, hereinsspecified, -shallthe re*ﬁﬁfé by the eiectoral :
iﬁeer‘ . }

(4) Tvery: officer " designatéd under bl {3} sheliforward the claims
asnd objections piEsented Before Hin: o thE eleliongt oot mfﬂ such remarks. -
- as'he consitlers-proper:

(5} If the }:lecioral Officer-is satisfiedras-io- ﬂw va}ﬂiﬁv of any clalm or
obgecmon he may allow it without further inguiry providedidhess is no demand
in writing.for fiolding-an ingniry in: the matier:

(6} Wheit' tlaiititot -objection is nd¢ disphsd ol hndedtub-rule (5), the
Electoral Officer shall fix the'date, 4imé atid ‘plase’ of BeEridgaficaims and ob-
jections filed utder sub-rule (1) and puiblish-the saniein ik &ifice or at such other”
place as may be found expedient and also give publcrty-by beat of drum, -

) On the date which is fixed fof the heaﬂz}v o't whach the hearing may -
be'adjourned; thie Blettoral Ofder shill hald-aisurmma s info the claims
aiid objections preferred and after considering afy eHERGE s may be adduced .
stiall recort:ordeds either alloivingor dls-aiimﬂnﬁhe claini§ of objections, For
the purpose:ofithe inguiry, théelectoral roll pubhshed 1n-draft shall be presumed :

- correct and complete until the contrary-has been proved.

(8) "If it appears to’ {he Eleciozal’@ﬂieer THAtROwIn
error during preparation; the fidme of any electary ap;
for any’ Assenmbly’ Constliucﬁcy?- ‘atidcovered? by rthe~
cotstituency have been left'out of the'rolland that:
taken under this sub—wlc, the 1'Oﬂicer, shalFnrend
and:gther ‘detailsof such” electors, pxhibit's eofvroltthesdist together with 2.
notice in his offiee’ statmg thiertishe afg plaesvat-which: thetinelusion of these

inadvertance or"
Trthe electoralroll
it Dristrict Council -

names inthe roll will'beiconsidered: - After tonsidering any-verbal or written™ -

obijections: the Electdral: Officer” $hallidecide whether! aﬁ dfvany of the names?"'-'-
shonid be mcludad in rell. .

(99 The Blectoral Officer shall than: causethe draft’ f:ler:tomi;” ;
amended in accordancewith theorder passeé under subistides €5}, (7) &l
shiall ehdorse ther amendments tiiismmades . The ‘areddments thus
be printed or cyclostyled or prepared in hand written anuscript il i
of dgend& and- comgeﬁda to the ér:}.ft‘»eiec{oral'ran and. thereafter suc
together with such’ dderic
Electoral Rai% i the same Hanner g the dralt Electofal
. olficer shall give notice in Forin 4 regarding the repub];mﬁ i
t(}f[l} RU;ibY lllf}.k Y }e ! 8y It f(}r n}_spectlon

‘ P
be’ the e%%{:t(}ral

tion should be." -
Flist of the name -

ida and’ coti be-rezpublished as the Fmal‘ o

iy e e L e

i
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ABMINISTRATIVE MACHINERY FOR CONDUCT OF’ EL}ICTIONS

: 3-"11.?(1) For every constitueﬂ“’ ) eifery eiecf:]on o il
District ;Council- the: Chief Eléctoral-Officer: shall;
State. G()vt appoint a'rétirhify: officer whe' shall be

E ._‘w;ihm whose terrztoma% Junsdlcuen a ccmshtuency ora. maJor pﬂrimn thereof .
L 19 b;tuated ’ ‘

Piowded tha _'n'othmg in- the ruiea shdii preve;z th o i \’Electorai Oiﬁcer

e from appelni;ng the same persou to be: the 1einmmg. fﬁ él"fei moze than one
constituency ; 5.

I a seat or seats ef the
in ccnsulta’uen with the

Providéd further: ‘ahat it sh&li he competent for thie C‘hzef EIectzo f.fﬁce -
- to appoint'd pelsen tovbie: the fetiifning officer of censt;taeﬁcy even though'
. a smali poition (}f itis situated within his Juziscize.non ifitis. expedzent setoido:

S VAL The' £ Electozai ()ﬁicer may, -inv comﬂltatmn ‘with  the -8
- GoVerhraent’ & At ong. or MOE. persons.as ‘assistant returning Oﬁ‘zcer{s) tc
__a.ssmt any wéummg officer .in the performance of his functions. -

- Provided that- every s&zch person shali B an Qﬁicel of Govemment or of
"iocal autherzty .

Reaturning
officer, -

Every asszstailt retun}fng oﬂicer sba}l sub;ect to Ihe contxoi of th&

Cor hi bificer, be cempetent to- pmfmm all or- any: QE the funcuenq of? t_ o
S 'r;’:tuuuilg ‘officer™; :

, Provided that' 1o asststant returnuzg Oﬁ’}cei‘ shal[ perform dny; of the func- Sl
~tions, of the retummg officer: which relate tothescritiny of nominations unless -

-.the retﬁrnmg eﬁ‘icer is* unavmdably= pze\,ented fmm pezformmg the qatd

-;funcixon S ; . .
Aspointment . 12, The Chigt Eieciorai Offider sha?i appcmt a dJstrzct eiectlon officer who -
ofiDistrié .;%‘ha}i be thedistriet maglsimte ‘and-whio shall‘eodrdinate and supervise all work -

_in:the distriet and-in ‘the areaiwithin: hzs gurisdtcilfm fin coxmectzon wzth the
. conduet of ‘District: Councﬁ Eiectlon

Ganeral daf
of rqtzn‘m'
UJ;.C?%’

It sha%l be the general dtﬁy of the retmnmg oﬁ‘ cer af any elccimn to do il

: ?Sitir}g- ssatmns .' 4. "1 he Ieturmng ofﬁwr sha%l itk ihe pl gvious approva] ﬁf thﬁ Chxef Electﬂral

. R Ofﬁcs: provide a sufficient numbez of pc Hing stations where poli will be held for =~
R AT . s tueticy:for e]ectzon of members of Dzsu;ct Council and shall,” not”

lidatute appoinied -under
‘pubtishia’ hst showmg the pollzﬂg stmens ané the areas for whach they

et rmng oﬁicer shaii appeu“!: 2 pi‘eS]djilg Gﬁ‘?cer for'cac
16 ‘dffhicdrs to assist” the “pr

I 'sub-dmsmnal officer .

o

Lts and thmgs as may be necessary for eﬁ“ectuaily eonduct;ng thie election :




i

Duty of Presi-

Ging Oﬁiccré.

Du%y of PO“iﬂg
(}ﬁc-ﬂs

H H
Appoiniment
of dates for
nomminaticns
ete,

Pabiié notie
ol election an S
5}'11le§$ for * -
election,”

_been otherwise working for a candidate in or abont the e¥&

.- public Roliday; -

6

¢

Provided that ifany poilmg officer is abszot from the poihﬂg statlon, the ‘

* presiding officer inay appoint in his place any person w hois present at the polling
ol behéﬁf“_'(}f, or has - 70
1; to be the polting -+~

station other than a person who has been enfphyyediby

officer and shall when suc,h appointment is mads inform-the Reiuilzmg Offcer
accordmgly : “ig

(2) A polling officer ShaH if so directed byt ”prf:iéing officer, pefform all

.o any of the functions of a’ preszdmc oﬁ‘cer under these rules,

(3) If ihe presiding officer, owing to iilness or for any other unawndabk
& cause is obliged to absent himself from the poliing’ staiion, his functions shail

be. performed. by such polling officer as has been previeusly.authorised by the -
retirning. officer to peffmm such functions during any such absencé.-

(4). Reference in these rules. to presiding officer shall unless the cmztext:
atherwise requires, be deemed fo include an¥ person performing any function -

wheh he is azzthonsedm perfcnm under w?}rsﬂc{'}’} OF 83 z’ne case may - be, under o

L sub-rule (3).

16 1t shall be the general duty of the presiding officerat a pc)EImg Stdtion' o

_ _t{) keep order thereat and tosee that the poll is fairly faken.

17. It shail be the d uty of the Pelling Oficer af 2 polling stat;on ta assz‘;t B
the prealémb officer of such station in the performance of his funct;ons :

CHAP’iERMIVmNO\AINATION OF" CA VDIDATE‘%

“J8. ' As soon as & notification has been issued under section 13 to elect .
-4 member or firtembers of District Council, the Chiel Electoral. Ofﬁcer, “shal I' L1
“by notification in the ofﬁcml gazette appoint —

{a) the last date, time and place for maling Pom'inatiolis,' Which" -:1
shall be the.seventh day after the date of pubh&ztmn of the first men-
tioned notification or, if that day is a publc hahudy, ihe next succeed« !
ing day which is not a public holidays

(b} {the date dnd time for the scrutiny of the nomnaﬂons, winch shaﬂ'
be .the ‘day 1mmedlately following. the fast dzte for making nomina. :
tions or, if that day is a public heifdav the next succeedu}g day whlc,h"- :
is not a public holiday; -

(¢} the last date for the wﬂhdra“ai of candidature, whzah Shaﬂ be :
the second day afier the date for the serutiny.of nomination, ory if that
‘day is a opublic holiday- tbe next succeeding {iay w%nch zs not asiy

" (co)? the date or da.ics on which a poll shall, i o LECCSS&Iy, be taken whmh
“or the first of which shall be a date not eatfier than the, twenueth day' '
~after the' ! ast éaie for the wnhcizcma of eand@atznes i

' (d)- the date before V\hzch t?m election s}:a]} be compicted

19. ¢ 1) (}11 issue oi‘ the notzﬁaatmn uhder rule 18 the remm;ng ofﬁcer Shaﬂ

' give public notice of Hlieintended election in Form-5 by aflixing a- cOpy

o %thereof insome conspicnous place of his oifice and in such other manner i
a5 he thinks ﬁt and uwlte nommaﬁeﬂs of candidat es foz weh eIect?on. |




: allotted ihe symbol as - §hown
g,agdmsi that party i coiumn 2 “the. ble-and no.other” symbol :
~ reserved symbol ‘as shown in: LQ; mn: 2-0 “Table T-of ‘the schedule 5ha1i not-b

- +'chosen by or alioited to any ca _date Other ‘than. ‘the candzdate set up by
-'.Natwnai Party Vo o _ -

- Prov;,ded further that a. ca11d1date sef: up by i State Pdrty a8 shown H
‘ _column 1 of Table 1T of the schiedulé:shall'be allotted the symbol-as showr
- against that party in.colounu 2. of the said tabls: and ho, other sybol { and.
feserved: sym’ooi as showi in coloumm 2 of Table IL of the schédule shall-not b
chosen by or dllottéd to ‘auy candidate other than the candzdate set up b' a
Statc Party as sho in C{}iamn i,_ e sdid Table .

'd.l\aﬁona} Paity or as ihe case mdy be by 3 State Party as'show
of Tabie Tand Fable IE of'the schedale. mﬂy_when Le~ states S0 i1 hlS nozmna
of, Paper: aﬁd'.ﬁlcs & certificate to-that eflget” ‘sighe *
+ of {he State unit of suc Nationa Party o -as-the case’ ‘may ‘ee
: Secretary ‘of such State Party ‘or.any offie bearer of: the  Pa
anthonsed i this: bahalf so ds 10, re¢ach thc Retummg Ofﬁcer before ihe date of :
scrutmy of nommaimn paper -

w‘{mvuinaﬁﬁ'{)n‘;': 20 (1) N"o persen shali be uoﬁuuated as a caﬂdzdaie fur eiec’twn to ﬁiil
of candidates. . . & seatin the t()i%stiiuency if he'ds. zlot qual;ﬁed be. elected to hli that scat'unéer
LY -j;;rthc pmvxsmns “of. the Act S _ :

M) Tocihe casé of a constltuency reser'Veé for: Scheduled Trzbe ¥l
* “person. shall be qualified to be-chosen: to-fill the seat.of that const;tueney"
&niess he 13 8. memba,r of any. of the Scheduied Fribes’.

Pressntation of * - 121, (1) On ot befme tbe date anc ] : mdez eiause {a) of. ruie:

Nemipaliof.: o - 1%each candidate’ shall eithi¢ 5017 0F by his proposer, deliver ¢

B -* the returning Officer, a nomination paper orpleted-on the Form 6-and
Slgﬂed bv the caﬂd;daie and by an elcctm of the constztuency as propox, cz,

i {2) Any pelb()ﬂ whose name I8 em oiied;as. cm electof in the elect al
© roll-of & constituency. and Who is not discualifed lor being a mesiber of
_-;tha Dmtrlct Councﬂ ﬁ,onsmuu:lcy az der nigetion 9. of the- Act miry sith

,ﬂH up’a 33’5 of‘ that const

(1} 013 th(* presen .;d,mn ‘nofinaton. p:a
-shall satisfy hiviself that the: names. ang
cam:hdates and hib pmposer as. eyter

G of Wllli,h be 1g:
88 Schedg}ed T




Deposits.

E

- ":'f:;'-ciepes

8

_ {ﬁ) Along. mth ihke. declaratzon s aforgsaidor at the time of sérutiny

-of domination papers, the.eandidate or.his proposer or his election -

agent shall produce a ceritficate from any Sub-Divisional Officer
..ot Additional  Distiict-.Magistrais.- oa District Magistrate showmg
‘that the, candidate is a members -dnie{l “Tribe.

' ((3) «“Where the candidate is an elect fevent constituency, a
eﬁ:m therelevant part there-

- copy of-the electoral roll of that const

.. ofior a certified copy of the relevant g f such,roll shall, unless it
has been filed along with the non:uzaaq’
Returning, Ofiicer. at the time  of: feorhh

.(6) - Nathing in this rule shall prevent & candidate for, being ﬁominated :

~by.more. .than-one nommcmcn DEDTT. !

¢ Provided that not more,then four zominaiion. papers -shall be piesentcd )

* by or on behall of any candidate or accepied by the Retummg Officer
for-FElection in the same Constitugncy.

=23 {1y At the t;mc of. delnez‘» OFf 2 Dommnsiieg. ‘paper under }Bie 21
each candidafe shall either deposit in.cash with:the returning-officer rupees.-one.

~ hundred or subimit with the nomination paper & Treasury Challan shiowing that .}
La depo&;lt of Rupecs one hundred has been made by hir o the-Treasury and . no 7 ..
candidate shall be deemed to be duly nominated o vniess such- éeposzt has been

. ~ma,de

Pr é*nded Ihat the amount ot" deposit shali b u.@&% By in the case of a
- candidate belonging to scheduled tribe of scheduled caste,

Provided further that-where a candidaie bas begn aammated‘

' yﬂ%dl? one poemination papers -for election in.ihe samé Ceﬁﬁmueﬂcy, liot. more

than one. deposit shall be required of him’.

{2y If.a candidate by -whom or on whose behalf the deposit rei"ened
to in sub-rule (1) has been made withdrass his candidarure or if the nomination,

of any such candidate is refused, the de posit sheuld be retumed to the candlddte,
and if any candidate dies before the commencement of the peE anyﬁsuch dcposzt

, shall be {etmned to his legal heir.

r

_-nuubet: -of voles p@lied by him does not exce ceed pnae-eight of the total munbez
of votes pol%cd the. dzspeslt shall be forfcited to: Government,

(4) The deposit-made by or on bekalf of a candidate who is not elec- -

. ted, shall, if it is not forfeited under sub-rule (a} be returned to the candidates as-
" soon as may be after the publication of the sewlt of the clection it the-Official ©

N

- gazette, and the depesitinade by or on behat™of a candidate who ‘s elected shall,

T atice of

L Jminations
>} time and

p ace for the

serufiny 5 and

p epar ation of
li: t of contest

irg candidates.

B be 53 reithed as 00T as suay be after the. E&bht&iﬁﬂ of the reg ﬂﬁ; Of he e}ec- :

“tion i the Official gezorte,

53, The returring officer-shall, o1 receiving ihe
23, () g : g

| ; ihe nomdination papel
und v le 21 inform, ti1e person o7 persons dzlivering #h € same of the date, time

péac 5 fixed for the roiutiny of nominations and s Hail en
papir, 18 serial aumber, and sball sign theron a eem-wdte stating - the date:

on vhic and the kour at wh;e,h the nominatic a paper has been deli vered 1o him ;
g \ha , &S $007 45 miay be thcrca try, caus:t to-be affized in some: collspicous

-plac: i his office 2 netive of the nomina t;m; containing descriptions similar to

5 pla;o‘;e;i :

;:!!i'F be produced before the :

(%) Iftin a constituency, a candidate by whom or on WhGSE behaif the :
?;,efezred. to.in sub-rule (I} has been made, is not declared elected and the

fer inthe now matm

082 GO !1tamed in ’ihc zc)xmﬂqu” ﬂap‘a;, *}_1 ol L%L, Latzﬁléaiﬁ and of the ‘

£

.; %




duction .ol a cerlified copy.o

hail b




Tresh Pollin:
case of death.

of a.‘candid'afe;' ’

y _oommenccd a hew in all’ redpects as if for & new election.

\\ithdrawal of -

Ldnmd&ium,

Li‘st’ of coniest-

ing candidaies,

Appointment

tf Hlection
Avent-and
Rcvocauon of

sucl Appoifite . .

ment,

: 'the date fixed for the scrutiny of nommaﬁoms and-before the commeéncement

" of the candidate, countermand the poll and report the fact to the Government

- Schedﬂle has been chdsen by several candidates i -4 constituency and if fror

- recognised. - in -~ any . State and. the rest . ars méepeaéeﬁt candidates then lie
- fiee me{)l shall’ be allotted to thc Ldﬂdld&.*c sct up by such. PGiLtical Paziy

26 (1) Imimediately’ after.the expiry of the' period which:the candidative
. CN

o4 [f 2 canchdate Who has %Jeen duiy nammated under these rules dzcs afiel
of a pell, the returning Officer, shall, upon béing satisfied of the fact of ihe death

and all procesdmgs with reférence to the electionzish sthat! conshtuem:y shalz be

1y Aﬁy candidate may withdraw his casdidaturg S notice | in w;mng -
in Form 7A signed by him and deliver-hefore3- 0’clock onthe after=

" noon or:the date fixed under clause{¢) af Tule 18 to the TeHrning -

- officer o7 to the person authorised by hitn on his behalf either by .
such candidate on person or by his proposer or clection” agent
whohas been atthorised in this behelf in writing by such candidate,

{2) No person who has gnren a nofice for withdrawal of his candi-
© T ddture ‘uiider sub-rule (1 shall be allowed to cangei the. nome
e The ietummg officer shall, on being satisfied 4s to ihc gcmuneness,\ .
- of anotice of withdrawal cznd the ;é_cntzty of the person dehvumg;' :
it under sub-rule.(1) cause 2 copy of then omc to be aﬁ‘;xed on some :
“~ conspicucus place in his office.

{d,) [mmcdla,tely afler . the expiry of the penod aaod for wsthdrawal of
- gandidature under Clause (¢) of rule 18, the returming offices shall examine
the symbols selected- by-the validly nominated. candldates who have not
withdrawn theii candidature.and if such qm‘bols are ‘found to conflict-
with each other or with any %ymbols alreadv assigned, he bhaii allocate.
the symbols in’ coﬁfommy, as far as P(}S\lbi\«, with 1318 wishes. of “the
candidates and if necessary by lot, and ‘his decision in’this. respect. shall*
be final, EBach candidate or His election agent-shall at the saine time be.
informed of the symbo} a.ssmned o such c_amdmwte and sl:nll be gwcﬂ 4

" specimen thereof ; -

Provided that wheze the same free svmbol as Spw.CiﬁEd in Tdble IEI of, the-'

all those several candidates, only one is. a candidate set up by a Political Party.

may be withdrawn under sub-rule {1) of Rule 26 the refursing officer
' shall prepare ¢ and publish alist of contesting cand;da{e in Form:8:

(2) . The lst'under. subrule (1) shall coniain the names if" aiphabehcal

- ovder and the'address.of the contesting candidates as given in the

. nomination” papet. togethel with the R}mbol allotted to. thef

(%} hmncdmt{,}y after . the preparation and publication ol the list of

. conlesting candidates under subsrule (1), the Re’tummg Officerishall gen
to the. Chief Lilcctoral Officer such Jist-in Form 8 in. duplicate b

* " Englsh and- Bengali-and the. Chief- Flectoral Officer’ shall theretipo
. cause -such list of ‘contesting candidates to be  published ‘in “the; Ofﬁc
Gazeile and shall also make all fiecessary arrangements for“printin
baﬁo papms in such f{}rm g8 may be consh derd dppzopuate by i

CANDIDA’I! S AND lfIE?R AGEN"ES

smch 2 Ppo

{1) Ifa cand!date desu:e 10 a,ppomi ar. eiecttou &gmt
be made: exther _

~ meit, shall sebject to the provision 6f sub- rule- (3}
_-.the timeg of dthverma the nomma{mn p*per at:an
: eiec t;c;n N S




4_(2) Any 1evoca‘c;01 of, the *Lppomtment 'f <a1 clection’agent s
i be srgncd by the clmdzdate and- cha]i operaie f;‘om the date on h

Appointricnt 0 oo
of Polling =+
Agenteosl ST

jsuin}g Oﬁicm qhall 1eta;n the duphcate copy in his custody No'pol ii
agem shali be ailowed at the P_Qllzﬂg siatmn unlcsa he has comph

(1) A coutestmg candxd ate’or }us eiect;on agent nzay appomt not Hor

than Awo, agents. per countmg table to acl as counting:agent of such
andidate by a letter in Kwrztmg m du;ahcate mgneé ‘by the candldate ,
elecimn agent L, : :

L ,Pl vgded that not: more than one countmg : gen!: shail ’ne alioweé to be
presenﬁ at a conni:mg tabl¢ at any- one time. i S

-,(2) “Before: the commencemeni of the coumﬁnz g of vetes, ihe candldate
ot his election agent shall give notice of the appoiniment of suck cotnt
“iii ingdgent tothe returning Officer cox;cerned by for Wardmg to such céﬁc
o the letter ‘of: appointment. o :
. -(3Y" The candidale ot his election dgent sha]] alse dehver the’ duphcate
- copy of the letter of appem{meﬂt to-the: counting.agent who shall on
- ‘the date fixed for the counting of votes; present il:to  the. returpin
‘Officer; who- shall retain the duplicate: copy presented to him-in- g
custody.: No!counting - agent ‘shall be allowed to perform any duty
- at the place fiked for the counting, voées, u12§ess he has comphed with
: the provzsmn ef th;s m}e . L i

b &at;on of ©300 (E) T he appomtment @f palimg ageui may bé ze\'oked by the candldate
e appaint- ol ot his dlection: agént at any- tutie. before the com;nenaement of poll
=t ot C‘fa*h by’ a. deciaxation ‘ifl writingwsigned; by - him..

2 The revocatiol - of dppomtment undef sub-iule (1) shal! Hélodged
1o the presiding officerof the poiimg ceﬂlze whele ihe poﬂmg agent.
- owas appomted for guty s
‘ 1(3) Wheré the dppcxﬁiment ,0{ paihng agent i§ reveked undm stib+
~rale: (1) or” where the ‘polling agerit dies before the, comhencenerit o

‘the pell the candidate or, his election agcnt may at any time beforethe

poll is closed appoint a new: poIhﬁg agent in acmrc‘ianw thh pmwsmn

of -sub-rule AL of.qule: 28 vy o

A4y The appom nent of a c(}untmg agmzt may be revoked by tf
canc“i;date “his _
i ng of otes by.declaration 11'-‘W11tmg Ngn{id by the-cér
' e’iectzon agent such declaratinon Shali be lodf,ed to t

is to be held.~ -




o (3) The re{mnmg Gfﬁcer A he ihmks necessary, prowcie mote than_..
rone polimg bomh 113, ‘a pol]n}, st }t haﬁr caus&_a a ﬂotxue ‘to-be’

Y bouné booE\ or

_ "‘mdny bal!ot pap.ers serially’
o munbered as. thel

"'af the @ollmg statlou s

*:hail be’ prmtéd i afpimbetxcal otdef, 11‘2'5Eeugd§1

, Thc symbol assxgned 1o cach
candxdate Shall be pllllie__ gamst Ens NEme; : S

';-(1) On ﬂle election day the preszdmg oﬁicex “-hdﬂ admn to ﬂle outer
c,ompartment ofthe po]kmr station both-thecandidates or such élection:
agents ot poliing: agenis as may:be sglected by.the candidates, to assist
~in the identification of votersf,-provided-that- there. shall be. ‘present 4t
Lone time, in adc§1t10n to: the: andldates, noL more than onc dgentf f
-each, candzda‘ze s ‘

e ﬂ:ﬂ(?&} “The: Presicl.mg Ofﬁaei ghall- 1_egu]eie ihe numbe.z of vaiers t be
; '-“"admltted ath any ene' ime’ in :

:mmedmteiy bef me t?:ac commencement of the po!f t}'e Presuﬂng Oﬁ’ cer
Tve: present m ihe pollmg statmn thdt each baH




1dentification
of Yoters” -
veting proces’

dure, Issue

of Ballot -

papers, Record- - :

ing Qf Yotes -
atg’ !

4.

iy
@)

oo fe)y
ﬁd)

The ploccéurc fo; rccorchng a w;“tw

)
' (l_l)

(v):
- objection or if no objection is raised, the voter desnmg 0. have
o voting. paper shali ‘before receiving such-papef,. allow-m'

i (a) mspec‘uon ‘of his left fore‘inﬂer to the premdmg of’ﬁcer _ )

ey

i

o 'fviii)

()

. his mumber ifi the final electoral roli shall be cal eé out so that :
. every bedy present ‘can hear fHem. : T

- who may for this pmpose take such evidence as may be’ avallabl

2o (a)s 1e§uses %0 aiiow such inspsction of h}s ]eﬁ: fereﬁnger, or. _
(*o)__ refuses to allow an mdehbi m& mark te.nbe put {m his’ lcft".,g

‘ballot paper.

" inthecase whére all'the fmc,re:zs of his left hand are Jnissing:
“construed as a reference. to the forefinger or dny other finger: g
“Bbis'right hand and shalldn the case where all his fingers of bot
. the hands arie Tiissing: be construed as all his fng‘f:tb of botht

~of his Teft or right arm as he possesses. v

o on the'back with the dffcial mark and.an mdl{'aliou shill be placed:
Zin‘a copy of the electoral roll against the number of the' votérto

b . made of - the  particular ballot. paper.which: he has teceived,
)
S by the presiding officer of a person (not bemg a candidate,

. agenty deputed by’ the presiding officer for this. pmpose, o ente
il piaw sel apart fr recording votes and-sHall,-therg  na

:‘-‘14 .

that he has dheatly 'xmeﬁ

‘There shall be 10 voting by pz ¥ _ oo
As each mtnnémg, voter entéis the polling staﬂoﬂ hzs Izame and )

No Gi}J eéction against an ufteudmcr voter shall be en tel tamed except i
on e grounds mertioned - in nife 42, : '

Any’ ubgex,tmn shall e sunund;ﬁiy decided by thc presu:hn g oﬁicer t

on the spot.
If after lakmg such evidence the pze-;zdmw oﬁicm dxsal ows the

- poilmg officer and .
() an 1;1de1;blc ink mark fo 'bb put on }m Eeft foreﬁngei -

Bis anv quch veter—w o S

forefinger, or

{c). persxsts on doing any act.with a ¥iew 10 Temove sm,h el
- after.it has been put, he shalll not be enfitled fo be supplied |
- with any baliot paper or to record his vote at the glectiof, -

No pemon who has already such 2 mark on hls left fcreﬁnger
the time he entérs the poﬂmv booth shall be suppked thh‘ Ay

“Any: 1cference in this fule to the left fozeﬁnger (}f a voter sh'
in the case where the voter has his left Torefinger missing be ¢on
strued as a reference to any other finger of his left hand and sha]!

N

hands’are’ m;qqmﬁz be construed as a refereﬂce to. ‘SHC h sxtre

{mmedzateiy before a ballot paper is delivered to a Votel it ‘shal
beé signed in fullinits back by the pz"emdmg officer, shall be marked ™

dennte that he*has received a %Jaﬂot paper, -but-no voteishall

Avoter who hqs received a ballot paper shall furthw;ih be dlré ec}

'cmqq, m the baﬂot p'ip&i on.or near the symLoI qq gned




- &hat the app§
= %uiue:ﬂcy, he

{2)
CEoranys persen who pwduck,s at the paﬁzw sta‘uo
__'cemfzcaie 1 .[“01 m 12 and a‘:k Ior Lhe dstue, of baﬂo

@
. e obtam fi]craou the swn?furc nE i'ﬂ*“-‘ Dcrson p;oducmg
(b, have the 3&150115 name aml eiecmral fmﬂ uumbm a8 11 "

: ."-.olecioml 10"!1
()« }153116 {o }1 i}

-‘_.‘.47A( )» ‘Whe‘
..O{hf‘i pubhc

o Ret_u_i_nu guimez so as to reae;; 11111, au&*&a. seven day )
seriodab: ice r“a fon bwf‘ ¢ the date ¢f poll:

l‘hc pc 5t Eé haliot {J&j}i s ief{:;r .d {oir SLb -tiled}
‘ '_ 10% fz" i ot ballot papers used 4
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Befoza 1ssumg any pestai
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'sub LuIe {1),_

ofand attested by any Gazetted Officer
rito whose batisfa,mon he is.:identi

) e-‘(S} oL sub rule (6} sha}Lt sirn:the ballot papet an

'deuim atzo 14 _he Retumuig thce accmdance witli'the instruction
the'Remmmg Officer befors the

1g' f votes unde; mie ‘57

“shall note thereost the'date and time oF it s receipt and shall keep ¢
co¥vers Ai_qgelthe na: scpart&ie ipacket.

1allot paper. $0.1
Cancell ed’ )
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of counting: .
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(2) No pelso il
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(3)-‘ ‘Th er'covers shall:-be-dpenedone after. anoﬂa&r 3104
cover is peneci ‘the Returning Officer shall first scrutinise
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and procedure-
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tSeore out the word
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. Date..,
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Dtstnc‘t Council ¢

. The cﬁuphcate cc;py'o
ok enclosed

Da.tem}n..

’The dbove has beer sagneci/t
' (elet&or) who is peisonaﬁy knowi: to.

by . v(identifier). who'is -
‘Signature ef zdentlfzar, HE any

Addreiﬁsl ik H-n»u




{a) After you ha.Ve recor ded your Votc 0.11 thc ballot papel pIace Ihe ballo
. papet in the smaller covermarked 1thii€ lose. the'

by seal’ of ctilemlse ;

“the space proyvided:on;
: dfﬁxed by -yoil.)

bcfou,“ i he e

‘of Voics }”

_’1' he uzariq s}:zzmlci be. §o° p}_
k;ut{}”_w}zzc‘l} g,_fmdidate VOu-al

5 De m‘;t plzt yom s%gnature or Wnte“any word: ofmake any
S or wntmg ‘whatsoeVer on the baﬂot paper o%her than the:;

(b). Yos have then to sign’ theided
& pi ; a_; gazett d{;}ofﬁc . compeéten
,the declaration

{c) Ef you args una‘bie te' fnar)
Y IrEAS 0N "lliuu‘ d

entitled fo have yourvote marked . on: by any officer retexfed to
Siich an ofﬁcez wdi at your ,_‘=;eque't #k the  ballot . p: )

' (d) _
3ttested i an,ccrd&z}ce *w;th ztem(b) or 1tem { c) p}a'*
atked A" cos

]E;Lgsé; COVE
ing officer by po

Ar ) Please noie th&i -



FERM 12

Jthat by person
hiere he'is ent




(See ru[u 51 arzd 61 {7){51))
I’ari I, .Bal]ot paper Acwuné

I:iecttor} to: ti%e i -‘ SR

AR TE R 123

C‘onsutucncy. No.

(b) Wlthout ihe axgnafml.

oﬁlwr

: (1-_-2«_-=~3) S

4 Dallot paper used 4t the polling statiois. but.
© NOT INSERTED INTO THE BALLOT
BOX, - )

. {a) . Ballot paper oancel!cd for violatlon o"

‘voting procedure - undet - Rale A% e

; (b) Ballot papers canccii d fer 9ther Sl
" reasons,” : U

{c) Ballot papers l:sed as tendexed ballot
papers.

ol iy

“Ballot paper fo be found n. the _ballﬁt
bux,

{Ser:a! numbers need not be given)

'B_art.e;'.'_.' :



Sgr}al No

statié}n

ballbt papcrs .
(To bc ﬁfied in ihe cas

f;nm ar: Dss

Total Votcs polied,
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PART~I—~Otders aﬂd Nouﬁcatlom by the Cxovemmeni of Tupura the ngh
: Comt .Govsmment rheasmv etc. - -

Govermnent of 'Inpura o
Departmer-t of Welfare: for Scheduled Castes and Scheduled Tnbef; '

. NouFgE iBJ;TW/GL/w 80. ‘ . Dated, the 2nd’ hmc, 1980.;
oy NOTIFICATION '

in exercise: of. the: powms cont‘eﬁed by section 18and

32 of the-T r;puld Tribal Areas Autonomous D;smot Conngit

Act, 1979 the State Government hereby makes™ the fellowmg

rules’ to amend::ihe . JTripura Tribal Areas  Autonomous
IR .- Distriet Council {(Conduct of: Flectmn) Rules, 1980, namely —
_Sh'ort.zit}é.&. . . I S 1) These rules may be called the Tripura Tribaj
commencenent. Areas Altonomous Dlsmct Counml ( Conduct of Election )

' : Amendment Rules; 1980,

, v (2.2 They shall come mio force at once.
Amendinent of 2, In Form 2 appended to - the . I‘;xpur& Tribal
Fotod 2.7 777 "ATeas Autonomous District  Council {Conduct of Election )
: Ru s, “1980 (hereinafter cailed the principal rules )—-— '

(&) after item (v} the fol iowmg nEw 1tem shall be__ .
fzdded namcly—_ ‘




























:Tmpura Ga?et g

(,(wel —j\
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LSRR _Sankaran
: Ch;ef Secretary o the.
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EXTRAORDINARY IS5UE

Agartala, Saturday, January 2, 1982 4. D.
Pausq 12, 1903 S. E.

PART-I-Orders and Notifications by the Government of Tripura,
the High Court. Government Treasury stc.

GOVERNMENT OF TRIPURA
DEPARTMENT OF WELFARE FOR SCHEDULED CASTES
AND SCHEDULED TRIBES.

No. F.o4-135/TW/GL/79-80. Agartala, January 2, 1982
NOTIFICATION

In exercise of the powers conferred by section 18 and
52 of the Tripura Tribal Areas Autonomous District Council
Act, 1979, the State Government hereby makes the following
rules to amend the Tripura Tribal Areas Autonomous District’
Couneil (Conduct of Flection) Rules, 1980, namely :-

1. {1) These rules may be called the Tripura Tzibal Areas
Autonomous Dislrict Council {Conduct of Election) (Fifth
Amendment) Rules, 1982,

.

) (2) I‘hey shall be deemed to have come into force on
and from First Day of December, 1981. ;




-

2. In the Tripura Tribal Areas EXutonomous Distric
.. Council {Conduct-of Election) Rules:*1980; in:Chapter-

)

Imsubsrule (1) of rule 70, for.the words “the
District Judge, Tripura” the words “the
authority . appointed under that sub-section’
shall be substituted :

(ii}) for the words “the District J udge” wherever ¢

Prined atithe” Yiipura Governmedt Press, Agarta]

they oeceur, the words “the authorily appointed;;
ulder sub-section (1)»of section 25 of the Act”#
shall-be substituted.

..By order of the Governor,|
&R -Sankaran
~Chief.Secretary,

Government of Tripura.




